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2:10. , Annexure A-I

BEFORE THE NATIONALGREEN TRIBUNAL

(WESTERNZONE) BENCH, PUNE

APPEAL NO.31 OF 2014

CORAM:

Hon'ble Shri Justice V.R. Kingaonkar
(Judicial Member)
Hon'ble Dr. Ajay A.Deshpande
(Expert Member)

In the Matter of:

52

THE GOAFOUNDATION,
Through its Secretary,
G-8, St.Britto's Apts.
Feria Alta, Mapusa-Goa, 403505

Versus

...APPELLANT

1. GOACOASTALZONE MANAGEMENTAUTHORITY
through its Member Secretary,
3'd Floor, Dempo Towers,
Patto, Panaji,Goa -403 001.

2. GOASTATE INFRASTRUCTURE DEVELOPMENT
CORPORATION,
through is Managing Director,
EDCBuilding, Panaji, Goa 403 001.
NewDelhi-l 10001.

3. The GOA STATE OF ENVIRONMENTALIMPACT
ASSESSMENT AUTHORITY,
Demo Towers, Patto, Panaji Goa 403001.

4. STATE of Goa through Chief Secretary,
Secretariat, Parvorim, Goa.

5. The Chief Conservator of Forest,
Forest Department, Panaji-Goa.

. RESPONDENTS

(J) Appeal No.31/2014(VJZ) 134
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Counsel for Appellant(s):
Norma Alvares, a/w Supriya Dangare for Appellant.

Counsel for Respondent(s):

Mr.Dattaprasad Lawande for Respondent No.1.
Ms.F.M.Mesquita, For Respondent No.2.

Mrs. Shewta Busar, for Respondent No.3

Date: March27th, 2015

JUDGMENT

1. By this order, preliminary objection raised in

respect of limitation for filing of the appeal, is being

considered and disposed of, in as much as , it is germen

to further decision making, if we have to deal with the

matter on merits. The Appellant has challenged impugned

order of GCZMA (Respondent No.1) issued on 22nd.

Oct.,2013 and also urged for restoration of beach at

Querim to its original condition by Respondent No.2,

Viz.Goa State Infrastructure Development Corporation.

2. Undisputedly, there is river at Tiracoill,Goa. There

is embankment of river on one side and opposite to other

side, there is beach of Keri, which is abutting inward part

of Sea. In between Keri beach, Tiracoal River beach and

Keri water flows in confluence.

3. There is no dispute about the fact that the village

Tiracoal is at a short distance from border of State of

Maharashtra, particularly Vengurla Taluka (District

Sindhudurg). Respondent No.2 is dealing in construction

activities and development within the State of Goa.

Respondent No.2 decided to construct a bridge across

(J) Appeal No.31/2014(W2) 235
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Tiracoal and Keri, costing about RS.77 Crores.

Respondent No.2, in fact, has constructed a small part of

the bridge towards Tiracoal river side. However, no work

has been yet commenced from Keri side. The work done

from Tiracoal village side is also up to about 7 tolO %

within the estuary.

4. Briefly stated, the Appellant's case is that, the

work of bridge in question falls within the CRZ-I as per

the approved Coastal Zone Management Plan and CRZ

Notification. Respondent NO.2 has not obtained approval

of the MoEF as required under the CRZ notification,

2011. The permission granted by Respondent NO.1 for

construction work is illegal, because the construction

work falls within the CRZ-I area and in violation of

procedure laid down in CRZ Notification. The bridge on

the southern side is being constructed in the No

Development Zone (NDZ) zone, immediately on the

eastern side of Querim beach which is demarcated at

CRZ-I, as per the approved CZMP and CRZ notification.

The bridge is being constructed without prescribed study

of Environmental impact and that too, in the No

Development Zone (NDZ) Querim across the river which is

eco sensitive area. The northern side access in Tiracoal

village is Forest land, for which there is no F.C. diversion
•order sought from Forest Conservative authority as per

the Forest Conservation Act, 1980.

5. The Appellant alleges that, copies of the minutes

of the GCZMA and NOC dated 22-10-2013 were obtained

by him on 11-8-2014. The Appellant further alleges that,

when he received knowledge of the construction on 13-7-

2014, he filed complaint to the GCZMA and thereafter

filed Application under RTI. The Appellant further alleges

that, though the Application is not strictly within the

time, set out in the NGT Act, it is still within time, from

(J) Appeal No.31jl014(WZ) 336
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the knowledge of the work, which had commenced at the

spot. So, the Appellant has sought condonation of delay

in filing of the appeal.

6. Respondent NO.1 (GCZMA) and Respondent NO.2

raised preliminary objections, on the ground that, the

appeal is barred by limitation and is liable to be

dismissed, because, it is filed after 30 days and therefore,

does not come within the ambit of Section 16 of NGTAct.

7. Before considering the issue of limitation, we shall

first have a look at approved plan of Goa State Coastal

Zone Management ( Annexure A). The plan of GCZMA

dated October 22nd 1996, reveals that, general

conditions added in " Clause-A" to the extent, they are

relevant and thus:

(il x x x x

(ii) No activity that has been declared as prohibited
under Section 2 of CRZ Notification. 1991 shall
be earned out within the Coastal Regulation Zone.

(ii) The permissible activities shall be regulated in
accordance with Section 3 and follow the norms
for regulation as indicated in Section 6(2) of CRZ
Notification,1991 as amended in 1994.

8. The Appellant made a complaint dated July 14th,

2014 to GCZMAwhich shows that, on July 13th 2014, the

construction of bridge across the Tiracoal River was

noticed by him. He, also stated in the complaint that, no

permission can be given for such development in NDZ,

thus, the Appellant was well aware that the area was

within NDZ and the work was being done in such area

before July 13th, 2014.

9. The documents placed on record, prima-facie

show that, there are trees and there may be

encroachment on forest on Tiracoal side. In other words,

there could be requirement to obtain permission from

(l) Appeal No.31/2014(WZ) 437
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Forest Conservation Authority if the project is to be

completed. What the Appellant is challenging in the

present appeal is, however, CRZ permission dated 22nd,
Oct.2013. The impugned permission of the CRZ shows

that, the GSIDC will be required to obtain all other

permissions/approval, for the construction of the bridge,

as required by law. In other words, without obtaining

permissions of the competent authorities, the CRZ

clearance cannot be effected. So also, reclamation of river

in Goa is banned and therefore, Captain of Port will have

to consider the proposal of NOC.

10. It is argued on behalf of the'Appellant that, first

date of knowledge shall be the date where from the

knowledge of illegal order be considered and therefore, it

is well within time. According to the Learned Advocate

Norma Alvares, the Appellant came to know, only on 13th

June 2014, that the construction was started without

approval of the competent authority, and therefore, the

complaint was lodged on next day. Thus, July 14th 2014

is the date which triggered limitation and as such, the

appeal is within limitation, since it is filed on October 13th

2014. From the record, it appears that the Appellant

submitted an Application of NOC issued by GCZMA, NOC

issued by Captain of Port and Site Inspection under the

RTI Act, 2005. This Application was submitted on August

6th 2014. The applicant was directed to collect the copies

on payment of required fees. It appears that, all the

information was received by him on 11-8-2014, after

collecting the copies. Obviously, the Appellant came to

know about the impugned order on 11-8-2014, even

assuming that, the copy was received somewhat late,

though he came to know about earlier, yet date of

knowledge of the Appellant is, somewhere in midst of

August,2014. Filing of the appeal in the 2nd week of

IJI Appeal No.31(2014(WZ} 538
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October, 2014, i.e. about one year after the knowledge, is

outside the limitation, provided Under Section 16 of the

NGT Act.

11. According to Advocate Norma Alvares, technical

issue of limitation should not detain the Tribunal from

considering of the appeal, which can be termed as an

application, because the Appellant has also sought

restoration of the land at the beach of Querim to its

original condition, which is a relief, that falls within the

provision of Section 14(1) rjw Section 15 & 18 of NGT

Act. The contentions of Learned Advocate Norma Alvares

is that, the limitation of six (6) months is applicable in

case of Application filed UjSc.14(1) rjw Section 14(3) of

NGT Act from date of knowledge, even if the present

Application is considered as an application, instead of an

appeal. So, it is argued that the applicationj appeal is not

barred by limitation.

12. At this juncture, it may be noted that the

Appellant is well aware of the fact that, the appeal is not

well within the time, prescribed under the NGT Act. For

such a reason, in Para-27 of the Appeal-memo, it is stated

as below.

" Though the Application is therefore strictly not

within the time set out in the NGT Act, it is still

within the time stipulated once the Appellant came

to know. Therefore, Appellant seeks condontion of

delay in filingthis appeal."

The Appellant mainly seeks setting aside, the order of

GCZMA passed on October 22nd 2013. Therefore, the

main purpose of the appeal is to challenge the said order.

The impugned order, in fact, came within knowledge of

the Appellant when copies of the relevant communication

was received by him after the Application filed under

IJI Appeal No.31/2014(WZ) 639
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R.T.I. Obviously, the Appellant ought to have made it

clear, as to when did he file Application under the R.T.I.

He states that, he filed such Application on 25th

Sept.20 14 after conducting due research. He further

states that, he has pleaded for condonation of delay, if

any, in the appeal. The information received by him, in

any case, was said to be after said application. The record

shows that the documents were furnished to him on 11-

8-2014. The GCZMA issued NOC dated 22-10-2013. The

GCZMA has filed affidavit that minutes of GCZMA had

been up loaded on the website, in the month of

November, 2013 itself.

13. So far as the starting point of limitation for the

purpose of appeal is concerned, UjSc.16 of NGT Act,

2010, the limitation triggers when the Appellant can be

attributed knowledge in relation to the impugned order, at

first time. The Appellant has come up with a case that for

the first time the activity of the construction was noted on

19-8-2014.He received reply from GSPCB on 28th

Aug.2014. He received reply dated 16th Sept.2014 from

GSIDC.

Chief bone of contention advanced by learned

Advocate General appearing for the State of Goa is that,

the Appellant had knowledge of the project in question

since very beginning when the issue of Tiracoal Bridge

and other bridges were discussed during a meeting held

on 2-1-2012 between the Hon'ble Chief Minister and

other officials. He pointed out that, the construction of
•Tiracoal Bridge finds mention in the Chief Minister's

speech of May of 2012. Thus, the project was in

contemplation of State of Goa since 2012 and this was

known fact to the Appellant and all the concerned

members of nearby area. The Appellant, however,

submitted that in the Writ Petition filed before Hon'ble

(ll Appeal No.31{2014(WZI 740
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High Court of Bombay at Goa (W.P. No.362 of 2010, Civil

Application No.ISS of 2010) was filed in respect of similar

matter. It is pointed out that, in his additional affidavit

dated 7th Oct.2010 the Executive Engineer (PWO) stated

that" The work of the construction of that bridge would

not come be recommenced until the CRZ clearance is

obtained from the Ministry of Environment & Forest

(MOEF)." The Hon'ble High Court accepted the said

statement. On the basis of such statement the Hon'ble

High Court directed that, the construction of said bridge

shall not be recommenced until the CRZ clearance is

obtained from the MOEF, and for a period of 7 days

thereafter. That was altogether different matter pertaining

to Benaulim-Sinquetim in South Goa.

14. The Affidavit of Member Secretary of GCZMA

shows that, permission of GCZMA was granted to the

project of bridge in question I.e Bridge between river

Tiracol and Keri as per communication dated 22nd May,

2011. His affidavit shows that, the proposed bridge from

Keri to Tiracol is of 13 Mtrs and comprises of 10 (Ten)

Piers. Out of them, 2(Two) Piers will be erected in the NOZ

area towards Keri side and 2 (Two) Piers will be erected

within in the NOZ area towards Tiracol side.The total area

of land occupied on Keri side will be only of 21 Sq.Mtrs

under the Piers and rest of the bridge will be suspended

in the air above NOZ area, which would not involve any

environmental degradation at all.

His affidavit further purports to show that, the

construction of bridge is exempted under the ErA

Notification from procedure to seek permission. Moreover,

the CRZ Notification gives authority to the GCZMA and

the Notification itself exempts the construction activities

of the bridge from the CRZ Clearance.

IJI Appeal No.31/2014IWZj 841
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15. The "exemption" IS applicable to project in

question, if it is so looked from the stand point of view of

CRZ Notification. The CRZ Notification is issued with an

object to regulate certain activities in the area between

HTL & LTL and to protect the interest of fishermen, Sea

water, islands, to conserve and protect the coastal status

so on and so forth. The word "To Regulate" implies power•
to grant or reject any permission sought for. The

regularity authority prima-facie has the powers to deny

the permission if the Application does not satisfy

parameters required for a particular regulations, in the

present case CRZ norms or the ErA norms. It has also

legal authority to grant such permission, if the norms are

fulfilled. The very fact that MOEF referred the matter to

the CRZ authority in similar case, in spite of directions of

the Hon'ble High Court to consider the application, is

indicative of the fact that the authority already with the

GCZMA. The expression "Regulate" is clear from the

dec turns in "Maharashtra State Board of Secondary and

Higher Secondary Education Vs. Paritosh Bhupesh kumar

Sheth, (1984) 4 Supreme Court Cases 27, K.Ramanathan

Vs. State of Tamilnadu & Another, (1985) 2 Supreme
Court Cases 116, Asa Ram Vs. District Board, AIR 1959

Supreme Court 480.

16. A question may arise, as to why we are inclined to

discuss the above legal position. This is because the

Appellant has come up with a case that, the respondent

NO.2 ought to have approach MOEF and mere CRZ

Clearance could not be sufficient. According to the

Appellant, the Respondent NO.2 by-passed the important

stages of scoping, public consultation, Screening and

appraisal, which are essential for decision making by the

MOEF. The Appellant alleges that, the Respondent NO.2

pUl"posefully avoided the public hearing, in order to

(1)App.al No.31/2014IWZI 942
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deprive the Appellant and public members to raise

objections to the project, in order to avoid grievances by

way of conducting public hearing. This being the main

thrust of the contention in the appeal, we have taken

prima facie review of the CRZ notification, in order to

show that there may not be such ill-intention of the

respondent No.2 to avoid public hearing while applying to

the CRZ authority, for grant of permission to seek

Clearance for the project of the bridge in question. The

Appellant had knowledge that construction activities was

going on when he visited the site, allegedly on 13th July,

2014. Thirty (30) days period from 13-7-2014 elapsed on

13th August, 2014. Even assuming that, the Appellant

received knowledge of the EC after getting the relevant

documents on 11-8-2014, yet, the appeal filed on 13th

Oct.2014, is surely after the period of 30 days, from the

date of such knowledge. The averment made in Para-14 of

the appeal-memo go'es to show that, the copy of the

minutes of GCZMA meeting held on 15-10-2013 were

down loaded from the web site of the authority as

Annexure-I.

17. Reply to the complaint filed by the Appellant was

received from the GCZMA on 26-8-2014, merely annexing

approval. Even considering all these documents, the

appeal filed on 10th Oct.2014, is barred by limitation,

because it is filed, after 30 days, as prescribed period

under Section 16 ofNGT Act, 2010.

18. There can be no doubt that, the delay can be

condoned as provided under Section 16, if "Sufficient

Cause" is shown by the Appellant and the extension of

such period can be up to 60 days further." Thus, there is

outer limit of 90 days provided by Section 16 of NGT Act,

for filing of the appeal. Unfortunately, in the present

appeal, the Appellant has not filed any separate

(l) Appeal No.31/2014(WZ) 1043
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Application for delay condonation. The Appellant has not

given any "Sufficient cause" for the delay. The delay is not

explained at all. The Appellant has not shown as to why

the delay is caused after the initial prescribed period of

thirty (30) days and why explanation of such delay under

proviso appended to Section 16, is required to be granted,

as an exemption or by way of special reason. In the

absence of such special case made out, the Tribunal

cannot assume that, there exited some "Special Reasons"

"Special cause" for the Appellant to file appeal after a

period of 30 days, which is prescribed under Section 16 of

the NGT Act,2010.

19. By now, it is well settled that, the period of

limitation cannot be extended beyond the prescribed

period under special enactment. The NGT Act is special

enactment and therefore, the period of limitation

prescribed under a particular provision, cannot be

extended by applying general provisions of the other

enactment. In case of "Medha Patkar Vs. MOEF & Ors "

(Appeal NO.1 of 2013) Hon'ble Principal Bench of

NGT,Delhi held 'that the period of limitation is not

extendable beyond the period provided under Section 16

of the NGTAct,2010.

20. So also, in Raza Ahmad Vs. State of Chhattisgarh

& Ors., it is held that:

"The Tribunal must adopt a pragmatic and practical

approach that would also be in consonance with the

provisions of the Act providing limitation. Firstly, the

limitation would never begin to run and no act would

determine when such limitation would stop running as

anyone of the stakeholders may not satisfy or comply with

all its obligations prescribed under the Act. To conclude

that it is only when all the stakeholders had completed in

entirety their respe~tive obligations under the respective

provisions, read with the notification of 2006. then alone

. '-

IJI Appeal No31/2014IWZ) 1144
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the period of limitation shall begin to run, would be an

interpretation which will frustrate the very object of the Act

and would also cause serious prejudice to all concerned.

Firstly, the completely frustrates the purpose of

prescription of limitation. Secondly, a project proponent

who has obtained environmental clearance and thereafter

spent crores of rupees on establishment and operation of

the project, would be exposed to un'certainty, dander of

unnecessary litigation and even the possibility of

jeopardizing the interest of his project after years have

lapsed. This cannot be the intent of law. "

From the above observations, it is quite clear that, the

limitation available under Section 16 (1) cannot be

extended, nor any sufficient cause is shown to grant such

extension and therefore, appeal is barred by limitation.

Therefore, objection raised by the respondents is legal

and valid.

21. Alternative contentions of Learned Advocate

Norma Alvares is that, the Application also seeks

restoration of land and therefore, it would come within

the ambit of Section 14 (1) of the NGT Act, 2010. We find

it difficult to contingent the argument in as much as

basically the subject matter is appeal against CRZ

Clearance granted to the Respondent NO.2 by GCZMA

authority. The Appellant did not raise any "Substantial

question" relating to enforcement of any legal right

relating to environment as contemplated under Sub

Section (1) of Section 14 in the appeal-memo. The

wording of Section 14 of the NGT Act clearly indicate that,

the Tribunal shall have jurisdiction over all civil cases,

where substantial question relating to environment is

involved. In the present case, assuming that this Tribunal

has jurisdiction to decide the civil cases, where the

dispute arises, in regard to implementation of enactment

specified in Schedule-I, then also the period of limitation

is of six (6) months from the date on which the cause of

(Ii

(l) Appeal No.31/2014(W2i 1245
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action for such dispute first arose. The distinguishing

features of Section 14 (3) and Section 16 (l)(a)U) may be

understood with due reference to the words implied by

the Legislature, while drafting both these provisions. It is

pertinent to note that, Section 16 of the NGT Act, deals

with the appellate jurisdiction of the Tribunal, especially

that provides for period of Thirty (30) days from the date

on which the order or decision or direction or

determination is communicated to him, to prefer an

appeal. Whereas, Section 14(3) states that, no Application

for adjudication of dispute under this section shall be

entertained by the Tribunal, unless it is made within the

period of six (6) months from the date on which the cause

of action for such dispute first arose. In other words, the

Legislature intended to make difference between

expression "Cause of action" for such dispute and the

date on which the order or decision was communicated.

Secondly, the dispute can be filed only when it relates to a

substantial question in respect of enforcement of any

"Legal rights relating to environment". Whereas an

appeal would lie against an order or directions or

determination of any question. In the appeal-memo, the

Appellant has not described that, he raises any particular

dispute relating to environment of "legal right, and the

Application falls within the ambit of Section 14(1) and

therefore, the limitation under Section 14(3) of the NGT

Act is applicable. The simple case of the applicant is that,

the impugned order passed by the GCZMA is illegal,

incorrect and improper. The Appellant alleges that, the

decision making authority is MOEF and not the GCZMA

and therefore, the impugned order is illegal, which is

therefore impugned on ground of basic legality. It is for

such reasons, including violations of EIA notification and

conditions of CRZ that the impugned work of the bridge

(JI Appeal No.31/2014(W2! 1346
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in question IS under challenge in the appeal. As stated

before, even if, the response to the RTI Application is

considered as triggering point and then also the appeal

under Section 16 of the NGT Act is barred by limitation.

22. In the result, the preliminary objection is upheld

and hence the appeal is held as barred by limitation. The

appeal is accordingly dismissed. No costs.

23. Considering the fact that prima facie there appears

certain material, which indicate violation of CRZ, we grant

liberty to the Applicant to file Application or any petition

as may be permissible under the Law to challenge the

impugned project/ CRZ order non-compliance and for

that two (2) weeks the Status quo is continued, as per the

statement made by the learned Advocate General.

..................................................... ,JM
(Justice V. R. Kingaonkar)

.................................................... ,EM
. (Dr.Ajay A. Deshpande)

Date March 27th, 2015.
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GSIDC/BOI/U,2:>

To,
Thc Assistunt Gcncr-ul Munugcr
Bank of India,
Campal Branch,
Panaji - Goa

• I

24/;£,. February, 2016

Sub: Trunsfcr of Funds

Ref: DID Ale No. 102025100000221

Dear Sir,

With reference to the above, you are requested to kindly transfer an amount of

Rs. 3,61,808/- (Rupees Three Lakhs Sixty One Thousand Eight Hundrcd Eight Only) through

RTGS from above referred OlD Ale to the below mentioned bank Ale. Detail of Ale is as
follows:

Bank Name Union Bank of India

Branch 52.Sunder Nagar, New Delhi - I 10003

Address 52.Sunder Nagar, New Delhi - 110003

Beneficiary name GOA CAMPA

Beneficiary Ale No. CAMPAGAROADI40992015532

RTGS/IFSC Code No.: UBIN0534498

Rupees 3,61,808/-

Thanking you,

Yours faithfully,

~
(Kirti Shat)

Ass!. Manager (Finance)
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EXTRACT OF MINUTES OF THE 107TH BOARD MEETING OF GOA STATE 

INFRASTRUCTURE DEVELOPMENT CORPORATION LIMITED (GSIDC) HELD ON 

17TH MARCH 2012 

 

Item No.24(iii) : Construction of Bridges in the State of Goa- Approval for 

taking up of work:  

1. Bridge at Zuari 

2. Bridge connecting Camurlim & Tuem 

3. Bridge connecting Chodan & Pomburpa 

4. Bridge connecting Keri & Terakhol 

5. Bridge connecting Chorao & Ribandar 

6. Bridge connecting Panaji & Betim 

7. Bridge at Talpona 

8. Bridge at Galjibag 

9. Bridge at Borim   

The Board perused the agenda note. During discussion, it was brought to the 

notice of the Board that projects at Sr. No.1, 7, 8, 9, namely, Bridge at Zuari, 

Bridge at Talpona, Bridge at Galjibag and Bridge at Borim fall on National 

Highway 17 and 4A (Bridge at Borim). So NOC from Ministry of Road Transport 

& Highways, Government of India will be necessary. The Hon’ble Chairman 

stated that these bridges will be constructed by the State Government by 

utilizing GSIDC funds and later on, they can be merged with National Highways 

as alignment for all these bridges (except bridge at Talpona and Galjibag) will be 

different from the existing alignments of National Highways. It was also brought 

to the notice of the Board that the complete design for four lane cable stayed 
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bridge at Zuari is already available with PWD. Besides, feasibility studies for 

Talpona and Galjibag bridges including structural design are also available with 

PWD. However, since the preliminary estimate for these bridges was carried out 

in the year 2004 – 05, it may require revision. Besides, the decision for Zuari 

bridge will be of six lane bridge instead of four lane bridge for which designs are 

ready. After detailed deliberations, the Board decided to take up these bridges 

in phases. The Board thereafter passed the following resolution unanimously :- 

RESOLUTION NO.2800 

RESOLVED THAT the proposal to take up the work of “Construction of bridges 

in the State of Goa - Bridge at Zuari, bridge connecting Camurlim & Tuem, 

bridge connecting Chodan & Pomburpa, bridge connecting Keri& Terakhol, 

bridge connecting Chorao & Ribandar, bridge connecting Panaji & Betim, 

bridges at Talpona, Galjibag & Borim”, subject to Government approval and 

signing of Memorandum of Understanding with the Client Department, i.e. 

Public Works Department and to avail data already available with Public Works 

Department, Government of Goa be and is hereby approved. 

RESOLVED FURTHER THAT the decision to utilize GSIDC funds for constructing 

the aforementioned bridges be and is hereby approved.  

RESOLVED FURTHER THAT the proposal to appoint a consultant empanelled in 

the category of “Major Infrastructure Works : Bridges” /  prequalifying the 

consultants, as the case may be, for preparing detail estimate and project 

management works be and is hereby approved. 

RESOLVED FURTHER THAT the Managing Director be and is hereby authorized 

to take further necessary action in this regard. 
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Annexure A -18

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH, PUNE

APPLICATION NO.33/2015 (W2)

Goa Foundation VIs. GEJAA & Ors

CORAM: HON'BLE MR JUSTICE V.R. KINGAONKAR, JUDICIAL MEMBER
HON'BLE DR. AJAY A. DESHPANDE, EXPERT MEMBER

127
{2.y

Present: Appellant

Respondent Nos.3,4

Norma Alvares Adv a/w
Supriya Dangare Adv.
Mr. Dattaprasad Lawande Adv

Date and
Remarks
Item No. 16
April 17, 2015
Order NO.2

Orders of the Tribunal

Heard.

The Applicant has placed on record affidavit along with the

photograph.

Learned Advocate for the Applicant would submit that now the

changes are being made on account of proposed construction of bridge

on spit at Querim. The spit is, therefore, elongated. The factual position

is disputed by learned Advocate Mr. Dattaprasad Lawande, appearing

for the State.

By applying the 'Precautionary Principle' and in order to avoid

any further changes in the status of the area on spit at Querim,

particularly, which may cause changes in tidal waves/currents and the

status of estuarine area, which allegedly may narrow down mouth of the

river, no further work be carried out at the said place (i.e. Pillar NO.6).

The previous order regarding 'status quo' to continue, as regards

construction on Teracol side in respect of bridge.

We direct the State to seek report of the Central Water Power

Research Station (CWPRS), Pune, or NIO, Goa or NIOT, Chennai,

regarding environmental impacts on the estuarine area, particularly, on

the spit of Keri (Pillar NO.6) and particularly regarding changes, if any,

caused as a result of construction activity in the tidal water activity, or

changes of estuarine areas, due to adverse impact of construction put

in or that construction of Pillar NO.6, is likely to influence the tidal

movements of water of river whatsoever it may be. We make it clear that

the said Institute shall assess the fact position and consider all aspects

required to be covered in the study considering the points raised by the

Applicant. The report shall be prepared and called at the cost of GSIDC-

Respondent NO.3, and copy of this order be immediately served on the

Director of CWPRS, Pune, or NIO or NIOT, by the Applicant and

learned Advocate appearing for the State. Choice of getting work done

is with the Respondent NO.3. The report shall be expedited and not
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Item No. 16
April 17, 2015
Order NO.2

128

delayed due to non-payment of required cost estimates by the Institute.

The report shall be made ~vailable within four (4) weeks and shall be

directly sent to the Registrar, NGT (WZ) Bench Pune in sealed

envelope.

All the issues are kept open.

5.0. to 25th May, 2015 .

..................................................... , JM
(Justice V. R. Kingaonkar)

.................................................... ,EM
(Dr.Ajay A. Deshpande)
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Studies on morphological impact by planned bridge

piers on Tiracol river mouth, GOA
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Introduction

The Tiracol River is one of the west flowing mmor

rivers, located at the border of the States of Goa and

Maharashtra. It is called Banda River in the upper

reaches according to the Ratnagiri district gazetteer. A

major portion of the river mouth is in the jurisdiction of

Querem village and Goan Government runs a fen)'

service across the channel for passengers and visitors of

Tiracol Fort. The site is identified as seasonally v3l)'ing

wide sandy beaches with spit at the mouth of the river.

The beaches were subject to heavy monsoon wave

climate from Arabian Sea and are prone to severe

erosion. GSIDCL upon the advice of CWPRS has

initiated coastal protection measures at the site.

[Figure I]

A bridge is planned across the river as an alternative to

the ferry transport in the mouth of the river. The

proposed suspension bridge will have 2 main colunms

into the bed, near shore, on either banks of the mouth.

There is huge public outcry, demanding the preservation

of natural beauty of the Tiracol and surroundings. In this

connection, GSIDC has asked NIOT, Chennai to

undertake studies on the impact of man-made

obstruction into the mouth sediment dynamics, through

letter: "GSIDC/EngglWorks/854/250 1".
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137 I ..

fir

n

Oh.irctin

The impact study will be conducted based on available data, supplemcnted with rapid
data collection programme. The morphological ehangcs at Kcri spit due to bridgc pier will be
predicted accordingly.

i\lethods
i'umerical mo(klling will be carried out using MIKE 21 Model of Danish Hydraulic
1..3bomtory (Dill) or its equivalent at NIOT using observed and secondary data. Calibration
and validation of the model will be done using field (bta. The details of the measurement and
modelling methodolosies arc described below.

1. Tide: Tide measurements will be carried out at two locations using Ve\cp0r\ I Radar
Lewl Sensor automatic tide recorders for tbe period of 15 d~IYS.

2. Current: CutTent measurements will be carried ('ut simultaneously with tide
observation.

3. Wave: Decp water wave data will be extracted from the NIOT wave atlas, validation
with one site wavc measurcmcnt I\ill be carricd out ncar ri\er mouth by Wave
recordcr (Vclep0l1 or othcr ADV/ADP) to access the wave condition at the outer
boundary.

4. Discharge:'1 hc river discharge is planned to be carried out near the river mouth
during spring and neap tide one d<J)'each for 10 hours each during day time con.'ring

flood and ebb tide conditions.
5. Bathymetry: Sounding survey up to 5kll1upSIream of the river Tiraeol with 100-200m

linc spacing and 10m waler depth w.r.t CD offshore (200,SOOm line spacing) will be
. carried cHIlusing single beam echo ,('under with D(; I'S. Deeper water bathymetry
data will be extracted from the C,:VIAI'. both mc<"ured and C-MAI' bathymetry data
will be used l'or model sctup.

G. Shoreline Mapping: Shoreline mapping will be carried "ut at bOlh side of the river
bank in and around I'ilc locmi('ns and ground control poillts It)r reetiticmion of the
Google imtlgcrics

7. Hydrodynamic, wave and sediment transp0rlmodel will he carried out to evaluate the
flow condition Ic.ith and without the presence of bridge pillars.

Deliverables
!'\IOT will submit a consolidated report including lield IllC'hUrelllcnt and IIIcxkiling

results as per the objectivc of tbc ,tud) within 2 months on completion of the liled
lllcasun:lllcnt~.

National instItute of Ocean Technology, (hennJi
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Existing information
L\)Il~shore dri It is " t.. . . ,. .~ ., Id1\SPOllo sand parallel to the coast In the beaches, when waves

attack them at an oblique angle. Spits arc bars farmed by deposition of longshore drift by
destabili7.ed carrying capacity, when an opening inland or similar feature is encountered.

-N-

figure 2 - Wind rose, offshore Goa coast - NCEP data set

Jayakumar el.al, 2014, wcre already involved in long term observation of the spit
dynamics at the site and haw concluded that the spit is unstable by ensuing wave climate on
west coast. The Goan climate is predominant with south western monsoon with a maximum
of 900 mm rainfall and a total of almost 3m a year. The drainage details are not available in
the public domain. except far micro water shed atlas in soil and land use survey of India. The
coast receives long period waves from' South west and steep waves from west and North
West directions (Sanil kumaI' el.al and Vethamony el.al). Wind is highly seasonal and can be
25 kmph in general during 1110nsoons.

-- ----_._-- - _ .... .J
t
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I
llJlJlJ

?OO

-i.l~~ H.mp (Cj Climl1r~r"po;

, ,:r--

Figure 3 . Climate chart of Goa

General observation
A specialist team comprising experts lj'om NIOT, Chennni and NIO. Gon has visited

the site for prcliminary visual inspection in the month of Scptember and later in November.
The sea was a little choppy to initiate mcasurcmcnts, Sca wnll with Tetrapod strucllJrcs is
being erectcd on the western beach adjoining thc mouth Oll thc southern sidc of the rivcr. A
set of lJillars is alrcady in place aplJl1lximately in the centcr of the spit. Thcre exists a
platlann on the nOl1hern bank of the rivcr for cnginccring rclatcu worKS, ShoalS arc found
insidc the creek and the nonhern bank is totally rocky, Diurnal tides arc observcd and wave
breaking on the bar is signilicnnt. A jctty in the mouth lies brokcn on the south bnnk and fcrry
is operated between two concrete slopes on either side. Although thcrc was somc local
trouble frolll thc public; the tcam overcame the difficultics with support Ii'om GSIDC lenm. 11
is also observed lhal protection with rock groins is allempted on the nOl1hern bank,

National institule of Ocean Technology, (hennai
9 , . -75
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IIj

n

FiJ,:ul"c6 - BroliCIl jell)' 011 I hI.' sllulhcrn haul.;lt 11ll"mouth
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Figure 8. Tea stall ncal' approach slope at northem jetty

Measurements
Although information exist in open public domain on various physical oceanographic

data, ground val idation of shallow water characteristics is very important in an impact
assessment study. Hence, NIOT has proposed a schematized measurement of various
characteristics in the mouth and vicinity. This is essential to understand the local physics and
validate a numerical model.

As per the proposal NIOT has conducted bathymetry survey and physical
oceanographic (Tide and Current) observations in Tiracol estuary and Topographic survey
along the Querem beach during October second week and November third week and are
summarized in the following table.

J

t 12
N~tional institute of Ocean Technology, Chennai
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I
didn't work
aftcr 2 days

i
I
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nl ending
date

27111/2015
27111/2015
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2711112015
27/11/2015

12111/2015
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Offshore !
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n
l
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9
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Wave &.
Current
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ADCP)
Current

Current

l\'looring

t--'Iooring

Mooring
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I

I
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I
I
I

i
i

12/11/2015

12111/2015

12/11/2015

Data to be
extracted
fj'om NIOT
1011(1 term
projects l'or !
I validation
Lost
equipment
To bc
carricd out
during this
weck

I.itwral EllvjroJlm~n{ Ohservations were ~lIsocarried Oul c(,)n~ril1g the b~ach reg.ion at

half~llOurly intervals ovcr day timc during thc measurcments.

It may be noted that reaching the anticipatcd mC:l,urement duration is Illlt p,'ssible by
limited deployment owing to lotal wsts involvl'd. v:ll1dalism. hlSt hl sca - I"'lards. Some
equipment was unable to log data due to disturbances, onavoidable ... \11 the \ll't'shore dcplo~ed
equipment. except the S4 currenl metcr 'II 10111 dcpth \\:IS retricI cd. Ihe S.l current meter at
10 m depth is missing due to the marker 110al being cut ,"'I'. Thi, S4 CUtWnl metcr is being
searched with the help of divers. t\ear shore bathymetr~ on tbe ,ca ,ide rcmains pending; by
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the timl' this report j, bein" I'" j I
• . <0 Icpare(. a ollg wilh seabed 5edimcllls. Flow mcasuremcnts arc

plallned In the river il'lhe climate pennits.

'

I .crtlcal DatulII
Since thc tidalmeasuremcnls arc for a short duralion Ihc level information of the site

i, established by bringing the rclcrence I'rom the Railway r;ference network. Pernem station
is available at a distance 01' 13 km aerial. GPS static observations werc carried out and a
reference level is established 011 a pillar on the west side of ferry approach slope on the
southern bank. It reads 2.384m above MSL, aner correcting the same for geoid affect, with
an RMS eITor of 15 mm.

Figure 9 - Bo.mJ di\ripl;,~'illJ.: platforllllcnl ott 1\ ..nll'lI1 f:li1W:lJ ••l;tliOIl

Physical oceanographic features observed
A maximum of 2 knots is observed at the platlonn on the north side 01' the creek and

is tidally driven lor the period 01' observalion. The <mgle oscillates between 105° and 270°.
The tide is semi diurnal inllueneed by loeallopography and spit orthe creek. A max 01'0.97
ill and a min 01' -0.69m were observed with an average drilt 01'0.125 m.

National institute of Ocean Technology, (hennai
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Numerical Model
A preliminnry model has been setup for the site with data sets frol11 C.Map

bathymetry. NIOT creek surveys and WWIII wnvc climate. The model is based out ()fdclft3d
code and curvilinear grids arc adopted with a constant Manning friction and (apex poisedon
corrccted tides. Major features are accounted for their influences in the sctup. The wave
model is based out of SWAN with enhanced treatment of Triads (0 account spectral changes
over varying sea bed topography and reflections by rock out crops .
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Figure 14. Estimated morphology and predominant transport dire,'ion for monsoon

ConclusionsStudies are in progress and details shall be reported in Intermittent/final repOit at least
2 months after first te)lt night of December, the anticipated field data collection closure time,

as accepted through TOR,

( , n N~tional institute of Ocean Technology, Chennai
~------- ---------
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